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4. It is well settled that a temporéry senvéht

dogs met have a right te the pest and his/her service
éan be-te}ﬁinated eithef in ﬁenns of;the‘appointmemf

er im accerdapce with the relevant fules JIn view ;f

this we cahnet ceome te the conclusioa that the order

termirnating the servzce of the applicant is per-
illegal,

5. Learned coumsel for the applicant centends

that Srji Nageswara Kae has met beer attemdinmng officé

and that the vacamcy still exists, However, it is

strengly disputed by the respordemt’s coumsel, Im view

of the rival cententiens we cemsider it juast and preper

te dispese of this applicatiem with the fellewimg

directiOgss

(1) In case there is a vacancy agaimst
which the applicamt can be abserbecd
as en teday, the respomdents will
immediately refengage her,

(2) Im case there is mne vacamcy as en
teday but im case vacancy is likely
te arise withim the mext 3 menths,as
the same is admittedly reserved fer ST :
candidates, the respomdemts will refngage
the applicant im preference te amy fresh
candidate, This is se because the appli-%
cant hzd already been duly tested amd foun@
suitable fer appeintment as & Jumier Clerf,

Tne applicatien is dispesed ef im the abeve 1

texrms, Theee shall be me eorder as te cests,
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have shewa the vacancy agaimst which the applicant was

appeinted as that arisimg en account ef eme Srii Nageswara Rae

being om leave, it was imfact a regular vacancy reserved
feor ST candidates,Mr,Nageswara Kao who was en leave fer

a long peried joimed duty em 7.6,1993 but submitted his
resignatien immediately thereafter, He, therefere,
centends that the wvacancy still cemtinued te exist anmd
that the respendemts are beusd te retaim the applicamt in

the pest ef Junier Clerk imr the existirg vacancy.

3. Mr,G.Parameswara Rae, learmed ceumrsel fer the
resperdents clarified that im the imitial appeimtment
erder dt, 9.11,1992 there were several clerical errers,

The appeimtment was erly upte 25,1,1993 and even im the

metificatien sent to the Empleyment Exchange it was clearly

mentioped that the appeintment ef ere Junier Clerk was
te be made againSt“a lien vacancy“and the pest was shewn
aé temperary , Hewever, it was wrengly shewm im ihe
appeirtment erder that the employee weuld be em prebatien
fer a peried ef 2 years amd that by itself should met
alter the mature of the appeimtment, Im etherWerds the
contentsn of Mr,G,Parameswara Rae 15 that the appeimtment
was purely casual im mature amd was meant enly fer a
limited peried fer which Mr.Nageswara Rae was em leave,
The imitial appointmenﬁ of the applicart was temperary
up te 25,1,1993 but as the vacancy centimued te exist
the respemdents allewed the applicant te werk im the
nabwownmed &
vacancy., As Mr,Nageswara Rae re%ainﬁt. duty the E?Bp.n-
dents were left with me alteraative bué%termiuat&.g the -

applicamt'’s service w,e,f, 7,6.1993,
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1. The Senior Administrative Officer, { —

Directorate ot Oilseeds Research,

Rajendranagar,.Hyderabad. R

2. One .copy.to Mr .G .Bikshapatni, Advocate, CAT.Hyd.
3. One copy to Mr.G.Parameswar Rao, 5C for ICAR,CAT.Hyd.
4. One copy to Library, CAT.Hyd.

e spare copY.

pvm

i
%}

»" :
(Indian Counsil of Agrl.Research)






